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i’i'BAI\GALORE BENC

—mnfi”Second:Floor

*fo,Indlranagar, o
vf'Bangalore-560 ‘038,

 Doteai- 6 APR 994

: Contempt Petltlon No.45 of 1993 in
APPLKJATIQ\I NUMBER: 114 of : 1993.»
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3 -BL SPSNDEI\ITS :

Sri.D N. Iyengar ' v/s. Sri.D. S.Nagaraja,Exe.Englneer(POStal)
Te. . . .1 - GPO, Bangalore and Two. Others. B

l. Dr.M.S NagaraJa,Advocate,

- No.1ll,Second Floor, -
Flrst Cross,Sujatha Complex,
Gandh1nagar,Bangalore-9.

2, o Sri.D S.NagaraJa.Exedutlve Engineer, .
. Postal Civil Division,General Postofflce,4
Vldhana Veedhi,Bangalore—56O 002. :

3. o Srl.M.S.PadmaraJalah,Senlor'Centrah‘Govt.

Stng.Counsel,High Court Bldg,Bangalore-l1.

|
. i
, |
Subgect.- Forwardlnq 8f copies of the O*ders passed by the -
Central admlnleuratlve TzlbunaJ »Bangalcre.
Please find enclosod herewith a copy of the ORDER/

STAY CBDER/INTERIM CRDER/, passed by this Tribunal in the above

mentloned ap%llcatlon(s) on 2151 Mang,]ggg.
‘ng&)‘@;b ow !
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I:ENTRM Aommsmmvc TRIBUNAL
BANGALORE BENCH ‘
CONTEMPT pmnow Mo.45/93 IN_ORIGINAL APPLICATION No:114/93 |
MONDAY, THIS THE 21ST DAY GF PRRCH, 1994 |
'SHRI JUSTICE p-.g.vsﬂyarsdmmn e VICE CHAIRMAN

" SHRI T.Ve RAMANAN  o.0 - MEMBER (A)'

Shri D.N. Iyengar,

A ged 51 years,

S/o Sri. N.R. Iyengar,

8/7/16, P&T Quarters,

Kavalbhyrasandra,

Bangalore - 560 032, © eee Applicant

(By Advocate Dr. M.S. Nagaraja)
Vs, |

;1. Sri D.S. Nagaraja,'
Executive Enginesr (Postal),
Civil Divisien,
Genersl Post Office,’ \ ‘
Bangalore, '

2. Sri H.S. Prabhakara,
Superintending Enginesr,
Telecom Civil,
Cunningham Road,
Bangalore:- 560 052,

3. Sri Vittsl, ,
. Secretary to Government of India,
Ministry of Telscommunications,
- Sanchar Bhavan, New Dslhi. «es  Respondents

(By Advocate Shri M.S. Padmarajaish)
Central Govt. Sr. Standing Counsel

ORDER

=
;@

Shri Justice P.K. Shyamsundar, Vice Chairmans

We have heard both sides. This Contempt Petition is
%iied fﬁr non-compliance of theAairacfions of this Tribunal in o
relation to which a complaint is made herein enjoining the Cqurti}
io £aks action against the respondents for ﬁot_having obeyad the -

orders of the Tribunal. However, the contempt petitioner agrees
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.same by tiiing'a separate applibation.

‘with which we are presently concerned.
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tr‘aet the Tribunal's ‘orders have since been compliad with, but,
.Nagaraja for the complainant saye that the compliance itself

glves rise to a separate cause of action and hp will agitate the

But, that is not a matter

If hbﬁis agérieved by the

-~

manner in which the Iiibunal's directlon is complied, ﬁh can

certainly join the lay only by a separate applicatlon. This appli-

cation does not survive and is ordered to be rgjected.
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